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Fixing of Procurement Prices 

"231. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of FOOD 
AND AGRICULTURE be pleased to 
state: 

(a) the dates by which the pro-
curement prices of paddy and rice 
were fixed for the different States of 
India; 

(b) -WhEther the prices Were fixed 
long after the beginning of harvest-
ing which did nat benefit the pro-
ducers; aDd 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMEN'J' AND COOPERATION 
(SHRI ANNASAlUB SHINDE): (a) 
The procurement priCes of standard 
variety of paddy for aU the States 
were intimated to the State Govern-
ments on lOth October, 1967. They 
were also advised to work out the 
procureme!lt prices of rice. 

(b) No, SIr. 

(c) Doe. Bot arise. 

Iron ad MaJIIlUIIse Warkers' Wage 
Board 

*232. DR· RANEN SEN: Will the 
Minister of LABOUR AND RE-
HABILITA'l'ION be pleased to state: 

(a) whether it is a fact that the 
unanimous recommendation of the 
Iron and ManganeSe Workers' Wage 
Board was accepted by Government 
in July, 1967 and accordingly two 
payments by instalment were made 
by employers to their workers in 

1967; 

(b) whether it is a fact that sub-
sequently Government referred the 
award to a tribunal; and 

(c) if so, the reasons therefot? 

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
HATHI): (a) The final recommenda-
tions of the Wage Board for Iron Ore 
Mines (no Wage Board was set up for 
Manganese Mines) were accepted in 
June, 1967. Information regarding 
payments actually made by the em-
ployers in pursuance of the Board's 
recommendations is being collected. 

(b) and (c). The recommenda-
tions of the Wage Board do not have 
the force of a statutory award. A 
dispute between 15 managements and 
their workmen in the Barbi! area 
over the question of non-implementa-
tion of the recommendations has how-
ever been referred to the adjudica-
tion on 28th December, 1967. 

Inceatlves to Farmers 

"233. SHRI BENI SHANKER 
SHARMA: 

SHRI LILADHAR KOTOKI: 
SHRI SHRI GOPAL SABOO: 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) whether the farmers have been 
given anY incentives to use improved 
varieties of ~ and fertilizers dur-
ing this reason; 

(b) if so, the details thereof; 




